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  This appeal lies against order-in-appeal no. 

NGP/EXCUS/000/APPL/871/13-14 dated 30th September 2013 of 

Commissioner of Central Excise (Appeals), Nagpur in which penalty 



- 2 - 
 

E/89806/2013 

of `8,00,000/- under Rule 209A of the Central Excise Rules, 1944 had 

been imposed on the appellant. 

2. It is seen from the records that intimation of death of the 

appellant on  16th April 2021 has been supported by certificate dated 

19th May 2021. 

3. Accordingly, in terms of rule 22 of Customs, Excise, Service 

Tax Appellate Tribunal (Procedure) Rules, 1982, this appeal stands 

abated. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 
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